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defence equipments from foreign countries and ensure timely completion of defence

projects.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, Shri

Avinash Rai Khanna.

Demand To give adequate compensation to people affected By cloud bursts and

earthquake in Kargil and Bhaderwah (J and K)

s ARETT I W (U9E): HERY, TR 4 Usel WWE H BRAMA, S
PR H ded Bed d g8l F ANl Bl BBl JHAM gl dled Bed A S Bl
e § @ FH BEe R UEl WO T RE AR WER A diEgs & PEs @
TR ge-fe P oEl H oA B Ry @1 W’ JEEd gl WK As,
9 F uet 9 el & o B At sl afd g8l | onfl 9% 89 FEl |
IR TEI U g1 SUb P fod Aig wgdre H W YbW b HHI sEhd ol IHb
PR g8l b & T d fepd A€ BH b FIR W M| AN B g FEld
T B T3l A T FEESMl AR AEEIARM &1 AR Bl AU BRI Bl BlS BR
qER Gol AAE b A WY A WROASgR BT US| WAR B R® H A
gEAE B, T ST B JAT T B I [HA UGR Pl Pl @Al oAl 3% DIl
qaao T el fear Tl H WReR W e eRal § & eRAE ik wgare d e
ey & 99 PR Al B TR GERT B ogA fHAr WUl Rl jEd b AR W
Fo M 9T uRART B & AW AR THBER WHR B Few G Smw e
ANl BT S JHEE g B, S9 wa-ufed gRT fear gl

Demand for inclusion of Dalit Christians in Scheduled Castes Category

SHRI T. RATHINAVEL (Tamil Nadu): There is a long pending demand of Dalit
Christians for their inclusion in the list of Scheduled Castes. Hon’ble Chief Minister
of Tamil Nadu has written to the Prime Minister that as a result of their exclusion
from the list of Scheduled Castes, Dalit Christians remained outside the purview of
all Centrally-assisted welfare and ameliorative measures. Most importantly, they were
excluded from the benefit of reservation in educational institutions and employment
in public services meant for Scheduled Castes. Social tensions over the status of

unbalanced growth between Hindu Scheduled Castes and Christian converts have
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worsened with the passage of time. The sense of alienation among the minority
communities has further deepened. After extensive study, Ranganath Misra Report
submitted in May, 2007 eminently justified and insistently recommended SC status to
Dalit Christians. Subsequently, the Government referred the matter to the National
Commission for Scheduled Castes, which also recommended the same. Further, the
National Commission for Minorities also recommended it. But no action has been
taken by the Government so far. This issue was taken up by our hon. Chief Minister
in November 1995 as well with the then Prime Minister, Shri P. V. Narasimha Rao. In
2005 the Union Government told the Supreme Court that it would take a decision
based on the Ranganath Misra’s recommendation. Then on 23.01.2008 the
government informed the court that it would take a decision and file a reply in eight
weeks’ time. But unfortunately, no decision has been taken so far. Therefore, I
appeal to the Government to amend the Constitution (Scheduled Castes) Order, 1950
so as to include Dalit Christians in the list of Scheduled Castes and render justice to

them.

Demand for withdrawing circular issued by NABARD to ensure the independent

functioning of Primary Agriculture Credit Societies

SHRI K. N. BALAGOPAL (Kerala)*: Sir, the Circular issued by NABARD,
dated 22.07.2013, has directed all State Cooperative Banks to take steps to make all
Primary Agriculture Cooperative Societies Business Correspondents (BCs) of Central
Cooperative Banks. As per the Circular, it is understood that this BC facility will be
allowed to Primary Banks only if the cooperative banking system is fully

computerized.

The Circular further directs to transfer the assets of Primary Agriculture Credit
Societies to the books of Central Cooperative Banks/ State Cooperative Banks.
Similarly, all deposits collected by the PACS would also be transferred to the Central
Cooperative Banks/ State Cooperative Banks. Primary Agriculture Societies will not
accept deposits on its account and will not do lending operations of any kind on its
behalf. In short, PACS can only act as collecting/ distributing agents of Central

Cooperative Banks/ State Cooperative Banks.

* Laid on the Table.



